
IN THii CcNTRAL ADMINIoTaHiryis TRIBUNE

P^ilisUlPrU- BaNuH N/OiLHI

0,ru No. 1984/93
New Delhi this the 26th Day of Movember, 1993

The Hon'ble Mr, J.P.'^harma, Metnber(J)

The Hon'ble Mr, B.K,8ingh, Member(rt)

Dr. i.D.Sharma
S/o Late Dr, B.L.^harma,
fyo D-11/81, K-idwai Nagar(cast)
New De 1 hi

(By AivDCate 3h,V,K.Aao,proxy counsel
for 3h, rt,K,3ikri,counsel)

^1 ic ant

1, Union of India
Through the 3ecy, to the 3o\/t,of India,
Ministry of Health 8. Family i/felfare,
Nirman Bhawan.N/Dslhi

2, The Jt,3ecre tary(Medial),
Govt.of National Capital Territory
of itelhi(Medic al & Public Health Deptt,,)
5 3ham Nath Mara. De IhL-110054

3, Dr, 3uresh Prakasn,
Director of Health services,
Delhi /^mn, Delhi

4, Dt.B.N.Berkakaty, Mdl.O-irector,
G. o.H, B, ^New Delhi

5, Dr. R, D, Ban sal,
D,D.G. (P),
Bureau of Planning D»ta
G.H.3, New iLfelhi

(By advocate Mrs, Raj iC-umari Chopra,
counsel)

OaDcR(ORAL)

(Hon'ble 3h, J.P.Bhdiraa, Meraber^udicial)

Re ^ondents



1. vfe had already heard the matter on interW_c«I^i

on the request of the learned counsel for the ^jplleant.

After hearing, the counsel of both the parties, interim

direction was issued that the appl ic ant should be

considered for posting to one of the posts as prayed for

in the original application,

2* sponcie nds vide their letter dated 17,11,93

posted Dr, 3h arm a, vMo at the time of presenting

application was v\orking as OiD, to the post of D, J,G(LM1=)

3, Learned counsel for the respondents also stated

that main counsel in this cas is of the view that nothing

survives in the application.

Learned counsel for the applicant prays for short

adjournment. Howe ver, in the circumstances of the c aa^ we

do not find any justifiable grounds to accede to the

request. However, we pass final order before lunch.

5, 3h. A.K,3ikri appeared for the applicant, ne have

taken the matter in his presence. He only submitted that

though applicant has been given the posting as 3JG(LMt5) and

since he is to retire on 30th November, 1993, ne may be

allowed to continue till the date of superannuation. The

4)plication is disposed of as infructuous with the direction

to the respondents, not to post the applicant to any other post

except according to law, keepingin view the principle of natural

just^e. The pities to, bear their own cost.

(B.^T^ringh)

Member Ca)
(J.P.iharma )
Member (J)


